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IACA/ORDER

PER AMITABH SHUKLA, A.M :

This MA has been filed assailing order of this tribunal vide ITA no.
1104/Chny/2024 dated 12.07.2024.

2.0 The learned counsel for assesse has not been able to
demonstrate any mistake apparent on the face of the record in the
impugned order of the order supra, which requires any modification
with in meanings of section 254(2) of the IT Act. Meanwhile Ld. DR

informed that the assesse has already challenged the order u/s 143(1)
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dated 09.11.2020 and which is currently pending before the Learned
First Appellate Authority. Accordingly, the MA of the assesse stands
dismissed.

3.0 Inthe result the MA of the assesse is dismissed.

Order pronounced on 28™ August, 2024 at Chennai.
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